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FT.3T. 3679(3T).—Fe«l T ALHTL, HIeX AT ATe=aw, 1988 (1988 FT 59) FiT 4TT 66 Tl ITETT
(3) & @< (%) FIT T&T ATHAT & TN FLd gU ST AT TLEHT & HSH g 3 TTHAN FATAT i

STER=AT ST F. . 5333 (1), A 18 Fga, 2018 FT ATIFHAT Fd g, T MM FIdl g
I ATATTT FT G 66 FT ITATT (1) F ST TH ATLAAT F THTAF T AT T TTT I T TATeT
T, FATIRAT, W AT AT T2 F TAAT F o1 T2 a1 < oy sy arer Ferferfra weame & afaes
TTT o GG H AN Tl g, AT~
“(i) T AreT T T 1989 F fFaw 2 F @w (W) F el o afvsria e &t y=tera 7
(ii) FIAT e | ATIT HIS AT,
(i) TAATST S F ATCIT AT T, T
(iv) BTES I S8 F ATord &ls AT
T AT (i) 7 742 (iv) ¥ AR am i qwr-aws 97 797 gentaa vsreua-140 § fRu aw
e & srqurey & foReT a1 srateata et gie & | atsra AT sro”
[FT. &, sE1-11036/80/2012-THATT (WTT-4)]

WEAR HEHE, AT AT

5089 G1/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 6th July, 2026

S.0. 3679(E).—In exercise of the powers conferred by clause (n) of sub-section (3) of section 66 of the

Motor Vehicles Act, 1988 (59 of 1988), and in supersession of the notification of the Government of India in the
Ministry of Road Transport and Highways, vide number S.0. 5333 (E) dated the 18™ October, 2018, the Central
Government hereby orders that, for a period of seven years from the date of publication of this notification, the
provisions of sub-section (1) of section 66 of the said Act shall not apply to the following types of transport vehicles
used, or to be used, for the purpose of carriage of goods or passengers as the case may be, namely:-

“(1) a Battery-Operated Vehicle as defined under clause (u) of rule 2 of the Central Motor Vehicles Rules,
1989;

(i1) a vehicle driven on methanol fuel;
(iii) a vehicle driven on ethanol fuel; and
(iv) a vehicle driven on Hydrogen fuel.

The vehicles specified in items (i) to (iv) above shall be fitted with a vehicle location tracking device
complying with the specifications given in AIS-140, as amended from time to time”.

[F. No. RT-11036/80/2012-MVL(Part-IV)]
MAHMOOD AHMED, Addl. Secy.
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